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ORDER 

D. Purkayastha, JM 

Heard the learned counsel of both sides. We find that 

there is sufficient ground to restore the case. Accordingly the 

original application bering OA 1273/97 is restored to its original 

number and file. It will be heard on 21.7.99. The respondents are 

directed to file their reply within four weeks. M.A. is disposed 

of accordingly. 
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